ACT No. XV or 1857,
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Passep BY tHE LEersnamive Councin or INDIA.

{ Received the assent of the Governor General on the 13th Jume 1857:)

AN Acr fo regulate the establishment of Printing Presses and to restrain in certain
cases the circulation of printed books and papers.

WEREAS it is expedient to prohibit the keeping or using of Printing

Presses, types, or other materials for printing, in any part
of the territories in the possession and under the Govern-
ment of the East India Company, except with the previous sanction and
license of Government, and under suitable provisions to guard against abuse ;

“and whereas it may be deemed proper to prohibit the circulation, within the
said territories, of newspapers, books, or other printed papers of a particular
description : It is enacted as follows :— '

Preamble.

I. No person shall keep or use any Printing Press, or types, or other
o materials or articles for printing, without having obtained
bengpfﬁf E;‘g‘gﬁfgﬁiﬁ‘g the previous sanction and license for that purpose of the
the Hoense of Govern-  (oyernor General of India in Council, or of the Execu-
, tive Government of the Presidency in which such Printing
Press, types, or other materials or articles for printing are intended to be
kept or used, or of such other person or persons as the Governor General of
India in Council may authorize to grant such sanction or license ; and any
| person who shall keep or use any Printing Press, or types, or other materials
or articles for printing, without having obtained such license, shall be liable,
on conviction before a Magistrate, to a fine not exceeding five thousand
Rupees, or to imprisonment not exceeding two years, or to both,
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II. Ifany person shall keep or use any Printing Press, or types, or other
materials or articles for printing, without such sanction ox
Power to search for . . <l1. o .
and seize unlicensed = license as aforesaid, any Magistrate, within whose juris-
Printing Presses, &c. N . -
: diction the same may be- found, may seize the same, or
cause them to be seized, together with any books or printed papers found on -
the premises, and shall dispose of the same as the Governor General of
India in Council, or the Executive Government of any Pleuleency, or, such

“behalf’ nia

search-warrant for the entry and search of any house, building, or other
‘place, in which he may have reason to believe that any such unlicensed
Printing Press, types, or other matemals or articles for plmtmo are kept
or used. ‘

III. Whenever any person or persons shall be desirous of keeping or
_ ‘using any Printing Press, or types, or other materials or
toﬁ%‘;‘;ﬁ‘ﬁ:};ﬁ;%ﬁ;@" articles for printing, he or they shall apply by writing

to the Magistrate within whose jurisdiction he proposes
to keep or use such Printing Press or other such materials or articles as afore-
said, or to such other person as the Governor General in Council, or the
Executive Govérnment of the Presidency, or such other person as the
Governor General in Council shall authorize in that behalf, may appoint for
that purpose. The application shall specify the name, profession, and place
of abode of the proprietor or proprietors of such Printing Press, types, or
other materials or articles for printing, and of the person or persons who is
or are intended to use the same, and the place where such Printing Press,
types, or other materials or articles for printing are intended to be used ;
and such application shall be verified by the oath, affirmation, or solemn
declaration of the proprietors and persons intending to keep or use such
Printing  Press, types, or other materials or articles for printing, or such
of them as the Magistrate or other person to whom the application shall be
made shall direct ; and any person wilfully makmg a false oath, affirma-

tion, or declaration shall be deemed guilty of perjury.

IV. The Magistrate shall forward a copy of such application to the
Government may Gtovernor General in Council, or to the Executive Govern-
grant licénse subject to
S aditions, and may To- ment of the Presidency, or to such other person as may
voke the same. be authorized to OTant the hcense and the said Governor
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Geeneral in Council, or such Executive Governinent, or other person as afore-

« wesald; may abvhiscorithieir diseretion -grant <suchilicense ‘subject to*suchvcon-¢
ditions (if any) as he or they may think fit, and may also at any tlme revoke
the same.

V. If any person or persons shall keep or use, or cause or allow to be
Pen;ﬂty for using Kept or used, any such Printing Press, types, or other
f ;ff:gf’;?tz;{ :“,’O‘églt‘g‘u vsy“ma,temals or articles for prmtmg, ‘ontrary to the :"f}ondlt’xom )
of license, ! ‘up6n which the' license may "have been gl'anted, or ‘after
notice of the revocation of such license shall have been given to or left for
him or them at the place at which the Printing Press shall have been estab-
lished, he or they shall be subject to the same penalties as if no such license
had been granted; and such Printing Press, types, and other materials or
articles for printing may be seized and disposed of in the manner prescribed
in Section ‘IL of this Act.
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VI. All books and other papérs, printed at a Press licensed under this
Books, &o., to have Act, shall have printed legibly on them the name of the
;“};fleﬁnslit:;@ pﬁ’l‘ite%“g’n printer and of the publisher, and the place of the printing
them, and copies 0 be  gnd publication thereof; and a copy of every such book. or

?é?fi‘éie @ fo the de printed paper shall be immediately forwarded -to the
Magistrate or to such other person as the Government or other person granting.
 the license may direct ; and every person who shall print or publish any book
or paper otherwise than in conformity with this provision, or who shall neg-
et to forward a copy of such book or paper in manner hereinbefore directed,
unless specially exempted therefrom by the Governor General in Council or
other person granting' the license, shall be hable on conviction before a
Magistrate, to a fine not exceeding one thousand Rupees, and in default of

payment to lmprlsonment for a term not exceeding six calendar months.

~ VII. The Governor General of Indiain Councﬂ or the Executive Govern-
Government maypro- 1ment of any Presidency, may, by Order to be published in
hibit civeulation of par-  the Gopermment Gazette, prohibit the publication or ecir-
ticular books or news- .. ] ) R R
papers. culation, within the said territories ox the territories sub-
ject to the said Grovernment, or within any particular part of the said territo-
ries, of any particular newspaper, book, or other printed paper, or any newspaper,
book, or printed paper of any particular description, whether prinfed within
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~ the said terntorles or not; and whoever, after such proh'b'tmn shall know-
‘or circulibe, ‘or catse t6 b i)
lated, any such book or paper, shall be Liable for every such offence, on convic-
tion before a Magistrate, to a fine not exceeding five thousand Rupees, or to
imprisonment not exceeding two years, or to both ; and every ‘such book or
paper shall be selzed and forfelted

ported, published; 61 ¢irduz = =

,VI_II The Word “ prm,’mng shall mqlu(;le 11ﬁhog1aphmg The. Word:_” e

“ Ma,glstrate shall include a person exercising the powers
of a Magistrate, and also a Justice of the Peace; and
"every person hereby made punishable by a Justice of the Peace may be
punished upon summary conviction.

Interpretation.

Act not to exempt IX. Nothing in this Act shall exempt any person

X1 3}1?%%65 R complying with the provisions of Act XI of 1835,

X. No person shall be prosecuted for any offence against the provisions

-of thi ithin fourteen fber the passing of
Within 14 days after of ‘}ZhlS.ACt, within fourteen days after the passing t}.le
the passmgh olfl' ]i;he Act  Act, without an order of the (Gtovernor General in Council,
3 2:055;301&1;“ ‘;‘ég’“ ‘or the Executive Grovernment of the Presidency in which
. vernment order. the offence shall be commiftted, or the person authonzed

under the provisions of this Act to grant licenses.

) XI. This Act shall continue in force for one year.
Duration of Act. , ' .




